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~NTRAL ADH.il.~l61RATIV~ T!~IBUNAL 
J O.DHPUR WNC.H I J'ODHPUi( • 

Date of Order :!0 .04. 201 

Cl:!i. IGll"'lAL i~PLICATION NO. 381/1997 • 

t1ool S.ingh Rathore S/o Llhri lJgam .Singh., aged about 

50 years, resident of village and po.st .;;) e"'a, 'I'ehsil 

Oidwana., District t~agour, Ex-se.cviceraan at p.cesent 

wo1:king as telephone Operator in the l'elecom 

Departnent at i.i -40 -:a J' o::ihpur. 

• •• 

1 • Union of India th.z:·ough the ~ ecr:·eta.I·y '( P&A ) , yaut. 

of India, t·linist.ry of .Personnel, P .c and _Pensions 

( .Department of Personnel and :rraining ) , l!l ew .Delhi. 

2. The Chief General l-1anager 1 Telecom Department, Jodhpur. 

4. The Senior Account.s Officer, (A& B) , J aipur • 

• • • 

.i.'lr. p. R. S.ingh, counsel for the applicant. 

Nr. K. b • .l\i ahar, coWlsel for the respondents nos. 1 & 2. 

None is present for respondents no. 3 & 4. 

Hon•ble i'1.C. A• K • .!''lisr:a, J'Udicial L"ember.-

Horl~ ble ~>'lr. Gopal ~ ingfi, Administrative aani.:>er. 

( per Hon• ble 4'1ji:. Gopal Singh ) 

.rn this application Wlder .s.eotioo 19 of the 

AdminlStrat~ve Tribunals Act, 1985., applicant Mool 

Singh Rathore has prayed for quashing the i11pugned 

order dated 14.02 .1995 ( Annexure A-1 ) and for a 

fw:the.r direction to the respondents to gr·ant tt1e 

benefit of fi.;ootion of pay of the applicant ~- in 

a<;!cordaoce with ·the existing rules on the subject 

and allow arrears of pay and allowances from the 

date of his appointatent as such, alongwitb, interest 
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at the rate of 24% per annum. 

2. 1I'he applicant• s case is that he was enrolled in 
~ 

Indian Ar"\Y in .Signals unit as Signal .t'lan on 26.0'l.ts6"6 

and on canplet.i.on of 15 years of active service, he 

was kept on reset'ved list for 2 years. 'l'he applicant. 

was re-eavloyed in the Teleeotm Department on the post 

of 'I'elephone Operator 1 pay scale of R.s. 260-400. :It 

is the contention of the applicant that his pay on 

the pOSt of Telephone Operator should have been fixed 

by allowing him the benefit of the s~vice render:ed 

w:J.th the .Indian Ar!ffJ, for· the purpo::...e of increment 

in the pay scale of Rs. 260-400, meaning thereby 

that his pay should have been fixed bf grant of 

.incremants eqUal to the nuruber of completed years of 

service with the lndian ArrctJ. 

3. ln the counter, the respondents have denied the 

application>-• :It bas been pointed .,.t by them that the 

applicant was in the pay scale of Rs. 205-265 1 in the 

Indian Army and he was re-enployceCi on the post of 

1'elephone Operator, which carrieS: the higher pay .::::.cale 

of RS ~ 260-400. D:l terms of rules on the :r::.ubj ect, 

he was not entitled to count Army service for the 

benefit of increment on his .re-eupl'oyu1ent. It has 

therefore, been averred by the respondents that the 

application is devoid of any rrer it and deserves to be 

dismissed. 

4. we have heard the learned counsel for the parties 

and pe.rus:ed the records of the case carefully. 

5. The question of fixation of pay of l!lx-servicernan 

on re-ertployment on a civil post ca1ne up earlier before 
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Wi! in O • .t'l. .. No • .36/2000, Sh. S.hyam Lal Sa:I:·cul VS. U .. O.I 
• 

& ors, decided on 31.01.2001. .In our order dated 

3·1.01.2001, it was held that the case of paY fixation 

of the applicant therein, was to be in accordance with 

O.M. dated 25.11·1958 and 14.Q3.1968. The applicant 

the.re..i.n had joined the army on 17 .10 .1961 and he was 

t·e-enployed on the post of Telephone Operator in 

P&'l' Department on 19.04.1971. In our apin1on, the 

case in hand is squarely cove~ed by our order dated 

31.-01.200i passed in O.A. No. 36/2000. Accordingly, 

for detailed reasons r.·ecorded in our order dated 

31.01.2001, -passed in O.A. No. 36/2000, we pass 
k 

the order as: "'under a -

J.~--~,1he 0 .1'... is all owed and the impugned 
.... ',•• 

order dated 14.02 .1995 ( Annexure A-1 ) 

.i.s quashed and set as ide. The respondents 

are directed to fix the pay of the 

app 1 ican t in ace or dance with 0 • f>i. da tad 

25.11.1958 and 14.03.1968 by grant of 

advance increments equal to the nurrber 

of completed years of service with the 

Indian Army~ within a periOd of 3 months 

from the date of .receipt of a copy of 

this order, 1'4 o costs 11 
• 

lc~-~------ ~{~ 
i if} ~,i')A'li ' 

( GOPAL :3. I/:Ctl ,_ H ) 
Ad<In • A\:a r.lber 

( ~--- -~ HJ:SR~· ·L 
;J ud 1 • rr.e moer 
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